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I THE CENTRAL ADMIKISTRATIVE TRIBUNAL, HYDERABAD BENCH,
AT HYDERABAD.

0.A.No. 1662/97.
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Date of decision:3rd July, 1998,

Beatweesn:
B.Sclemon. .e Applicant.
ang

1. The Addl. Surveyor General,
Southern Zone, Sarjapur Read,
Koramangala II Block,
Bangalore.

2. The Director, Scuth Eastern Circle,
Survey of India, ‘
Yppal, Hyderabad 500 039.

3. The Officer Survevor,
Incharge No.43 Party (SSEC) (PMP)

Uppal, Hyderabad. .e Respondents.
Counsel for the applicant: Ms. 3.,Tripurgsundari.
Counsel for the respondents: Sri N.,R.Devaraj.
Caram:

Sri

Hon'ble/H.RaﬂendggaEraSad, Member (A)

Hon'ble Sri B,3. Jal Pargmeshwar,lMember (J)

GUDGMENT.,
(per Hon'ble Sri H.Rajendra Prasad,Member (&)

Heard Sri P.N.VenKatachari for Ms. S.Thripura Samdari
on behalf of the applicant and Sri N.R.Devara] fer the res-

pondents.
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The applicant herein is aggrieved by the erder
issued te him by one ef the lecgzl respendents to proceed
en field duty. The grounds fer the abplicant's grievance
ar® many, including cert;in developments which have been
adverted to inm certainlOther O.As.. filed by him and which
are vaguely related to the facts, circumstances and developments
in the present O.A. But we do not find any immediate
i1inkage between this G.A., and those othe; 0.As., whatever may

be the incidentral relatienship between the-c czses,

The short point in this 0.A., is that the respondent.

whe has directed the abplicant to proceed on field-=duty

is fully competent to iSsue such an order, the periedic
depdoyment of officials on field duty being the nérﬁal practice
in the organisztion, Mr. Devaraj, le,rned standingd counsei
for the respondents, in fact mentions that it is indeed the
primary duty of the applicant, and others like him, to render
field duty feor a pertion of the vear and none can have any

objection to this.

It is now revezled that the applicank, after having
failed to comply with the orders issued to him to proceed
on field-duty and after & long absence, hgs since joined duéty.
JIn the circumstances, the order which was?saugbt to be quashed

has in effect become infructucus.

% 5




Y|

[T}
[P
»”

The O0.A., is, therefore, dispeosed of as having

been disallewed with the following declaration/directiocn:

i) The respondent-officer who ordered the
deployment of the applicant on field task
was competent to do so, and the applicant
is expected to carry out the orders in the

nermal course of his charter of duties;

ii) The respondents on their part shall ensure

that all planetablers and other staff who are
required to perferm field-dufies awy,y from

the Headquarters are deputed by rotation
without exception if only te avoid allegatiens

of discriminations in the matter.

Thus the O.A., is dispesed of. No costs.

W ’/ﬂ : J,. ‘
S5+JAL PARAMESHWAR, H.RAJEN ASAD,

\qgember(J) Member (A)
BN

Date: 3rd July, 1998,

Dictated in open Court.
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The addl.Surveyor General, Southern Zone, Sarjapur Road,
Roramangala II Bleck, Bangalore.

The Direcotr, South Eastern Cizcle, survey of India, Uppal,
Hyderabad. - .

The Officer surveyour, Incharge No.43 Party (SSEC) (PMP)
INEREXeExRFFE3XRX Uppal, Hyderabad,:

One copy to Ms, S,Tripurasundari, Adquate, _CAT,, Hyd.
one copy to Mr. NoReDevaraj, Sr.“GSCe, BAT., Hyd.

One copy toHHRR M{A), CAT., Hyd.

One copy to D.R.(A), CAT., Hyd.

one duplicate copy.
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Dismissed.

Dismissed as Withdrawn,
Dismissed for |[Default, |

Ordered/Fe jectled. "

No order as ta ccosts.
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